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ITEM NO.25 COURT NO.4 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION(S)(CIVIL) NO(S). 61/2025

RAMAN ALIAS RAMAN GANDHI Petitioner(s)
VERSUS
REGISTRAR GENERAL, HIGH COURT OF DELHI & ANR. Respondent(s)

(FOR ADMISSION AND IA No. 21346/2025 - PERMISSION TO APPEAR AND
ARGUE IN PERSON)

Date : 17-02-2025 This matter was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE ABHAY S. OKA

HON'BLE MR. JUSTICE UJJAL BHUYAN
For Petitioner(s): Petitioner-in-person

For Respondent(s):

UPON hearing the counsel the Court made the following
ORDER

IA No. 21346/2025 seeking permission to appear and argue in
person is allowed.

Issue notice for the time being to the first respondent i.e.,
Registrar General of the High Court of Delhi, returnable on 24t
February, 2025. We direct the Registrar General to produce a copy
of the report of the Permanent Committee in a sealed cover.

In view of prayer clause (c), issue notice to Shri Sudhir
Nandrajog, Senior Advocate, returnable on the same date. The
notice is issued only in the 1light of prayer clause (c). The
address details of Shri Sudhir Nandrajog, Senior Advocate, as

DIgI(aTN(};"Ie by
wided by the petitioner-in-person, are as follows:

Reason:

“Mr. Sudhir Nandrajog, Senior Advocate,



A-16, Sector - 14, NOIDA- 201 301,
Uttar Pradesh”

and

“Mr. Sudhir Nandrajog, Senior Advocate,
Chamber No.224, High Court of Delhi,
Sher Shah Road, New Delhi.”

(ASHISH KONDLE) (AVGV RAMU)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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